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• 	 6.10.2004 present : The Honble Mr, Justice R.K. 
]3atta, Vice-Chairmans 

a1ion is m form 
Rs :uJ/ 	 Heard Mr. A. Ahmed learned 

idc IPO;BD 	 counsel for the applicant and also Mro i 

A. Deb Roy, learned Sr. C.G.S.C. for 

the respondents. 
I 

Mr. A. Ahmed, learned Advocate for 

Dy. Cgistrjf 

	

	 the applicant states that the matter 

I may be disposed of by giving direction. 

• 	 to the respondents to dispose of the 
within reasonabo time. 

Irepresentation dated 2.8.2004 In view. 

of this, the respondents are directed 

• 	 to dispose of the representation dated 1  

25 .8 ..2004 within one month from. the date• 

of receipt of this order. 

- 	The application is disposed of 

in the aforesaid terms with no order 

astcCOStS, 

• 	 Vice-Chairman 

mb 
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IN THE CENTRAL ADMINISTRATIVE :MtA

GUWAHATIBENCH,GUWAHTL_ 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMIMSTRAT1VE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2004. 

BETWEEN 

Shii K.Vasudevan 

Applicant 

-Versus- 

The Union of India & Others 

Respondents 

LIST OF DATES AND SYNOPSIS 

Annexure-A is the photocopy of Office Order No.48/2004 

Dated 15 th  March 2004 issued by the Respondent No.2. 

Annexure-B is the photocopy of Representation vide No.10(26) 

2004ITESD/48 Dated 18.3.2004. 

Aimexure-C 	is 	the 	photocopy 	of the 	order 

No.7(2)(4)2004(Coord)/SR145 I Dated 14.5.2004. 

Annexure-C I is the type copy of Office Order 

No.7(2)(4)2004(Coord)/SR/45 I Dated 14.5.2004. 

Annexure-D is the photocopy of Representation dMed 7.7.2004 

filed by the Applicant before the Respondent No.3. 

Annexure-E is the photocopy of Representation dated 25.8.2004 

filed by the Applicant before the Respondent No.3. 



The Applicant prays before this Hon'ble Tribunal seeking an 

interim order by this Hon'ble Tribunal by giving a direction to the 

Respondents particularly the Respondent No.3 & 5 to release the 

Applicant, from his present place of posting as per office order 

No.48/2004 	dated 	15 th  March 2004 & 	office 	order 

No.7(2)(4)2004(Coord)/SR145 I Dated 14.3.2004. 

FYI  

I  

2 
kA 

This application is not made against any specific order but it is 

made for seeking a direction from this Hon'ble Tribunal directing the 

Respondents to release the Applicant from Tura, Meghalaya to HCED II, 

Hyderabad, Andhra Pradesh as per transfer office order No.48/2004 

dated 15th  March 2004 issued by the Respondent No.2 and also as per 

office order No.7(2)(4)2004/Coord/SR1451 Dated 14.5.2004 issued by 

the Respondent No.4. 

RELIEF SOUGHT FOR: 

That the Respondents, particularly the Respondent No.3 & 5 may 

be directed by the Hon'ble Tribunal to release the Applicant from the 

present place of posting at Tura to Hyderabad as per office order 

No.48/2004 dated 15 th  March 2004 & office order 

No.7(2)(4)2004(Coord)/SRI45 I Dated 14.5.2004. 

To Pass any other relief or relieves to which the Applicant may 

be entifled and as may be deem fit and proper by the Hon'ble Tribunal. 

To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 
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TRIBUNAL, 

GUWAHATI BENCH, GUWAHATL 	 •1 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL. 	J ADMIMSTRATWE TRIBUNAL ACT 1985) 	 -( 

ORIGINAL APPLICATION NO. D,-1 ro OF 2004. 

A1 

Shri K.Vasudevan 

Assistant Engineer (E), 

Tura Central Electrical Sub Division, 

Central Public Works Department, 

P.O.- Tura, Meghalaya 

Applicant 

The Union of India represented by the 

Secretary to the Government of India, 

Ministry of Urban Affairs, 

Nirman Bhawan, New Delhi-I 10011. 

The Director General Works, 

Central Public Works Department, 

I 18-A, Nirman Bhawan, 

New Delhi— 110011. 

The Chief Engineer (B), EZ & NEZ, 

Central Public Works Department, 

Nizarn Palace, 6th  floor, 

234/4 AJC Bose Road, 

Kolkata-20. 

The Supeiintending Engineer (Coord) (SR) 

Central Public Works Department, 

"0" Wing, l Floor, Rajaji Bhawan, 

Besant Nagar, Chennai-90. 



I 

5. The Executive Engineer (E), 

Guwahati Electrical Division II, 

Central Public Works Department, 

Guwahati-15. 

Respondents 

DETAILS OF TILE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WIIICH THE APPLICATION IS MADE: 

This application is not made against any specific order but it is 

made for seeking a direction from this Hon'ble Tribunal directing the 

Respondents to release the Applicant from Tura, Meghalaya to HCED II, 

Hyderabad, Andhra Pradesh as per transfer office order No.48/2004 

dated 15th  March 2004 issued by the Respondent No.2 and also as per 

office order No.7(2)(4)2004/Coord/SRJ45I Dated 14.5.2004 issued by 

the Respondent No.4. 

JURISDICTION OF THE TRIBUNAL 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION 

The Applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your humble Applicant is a citizen of India and as such he is 

entitled to all rights and privileges guaranteed under the Constitution of 

India. 
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4.2) That your Applicant begs to state that he is working as Assistant 

Engineer (Electrical), Central Electrical Sub Division, Tura, Central 

Public Works Department, Meghalaya. 

4.3) That your Applicant begs to state that he was transferred to 

Southern Region as per office order No.48/2004 Dated 15th  March 2004 

issued by the Respondent No.2. In the said transfer order no substitute 

has been posted in his place at Tura, Meghalaya by the Respondent No.2. 

So your Applicant immediately filed a Representation vide No.10(26) 

2004IfESD/48 Dated 18.3.2004 before the Respondent No.3 through 

proper channel requesting him to arrange a suitable reliever at the 

earliest as he can proceed to Southern Region. 

Amiexure-A is the photocopy of Office Order No.48/2004 

Dated 15th  March 2004 issued by the Respondent No.2. 

Annexure-B is the photocopy of Representation vide No.10(26) 

2004/TESD/48 Dated 18.3.2004. 

4.4) That your Applicant begs to state that the Respondent No.4 vide 

his order No.7(2)(4)2004(Coord)/SR/451 Dated 14.5.2004 posted your 

Applicant to HCED II, Hydembad in the existing Planning Vacancy as 

per interregional transfer order. 

Annexure-C 	is 	the 	photocopy 	of the 	order 

No.7(2)(4)2004(Coord)/SR145 I Dated 14.5.2004. 

Annexure-C I is the type copy of Office Order 

No.7(2)(4)2004(Coord)/SR145 1 Dated 14.5.2004. 

4.5) That your Applicant begs to state that he again filed 

Representations on 7.7.2004 and 25.8.2004 before the Respondent No.3 

through proper channel for requesting him to arrange suitable substitute 

in his place for his early release and also for immediate joining at his 

new place of posting i.e. Hyderabad. But till today the Respondents did 

not take any steps for early release of the Applicant to enable him to join 

in his place of posting at Hyderabad. It is also pertinent to mention here 

that your Applicant has given additional temporary charge of Central 
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Electrical Sub Division Shillong. Meghalaya after the transfer order of 

your Applicant to Southern Region, Hyderabad. As such your Applicant 

is compelled to approach this Hon'ble Tribunal for seeking justice in this 

matter. 

Annexure-D is the photocopy of Representation dated 7.7.2004 

filed by the Applicant before the Respondent No.3. 

Annexure-E is the photocopy of Representation dated 25.8.2004 

flied by the Applicant before the Respondent No.3. 

4.6) That your Applicant submits that the Respondents have 

deliberately and intentionally discrimination Applicant by not releasing 

him from present place of posting to Hyderabad in spite of his clear 

transfer order dated 15.3.2004 & 14.5.2004. As such, it is a fit case for 

giving adequate direction to the Respondents by the Hon'ble Tribunal to 

release the Applicant immediately in compliance to the transfer order 

dated 15.3.2004 & 14.5.2004 issued by the Respondents. 

4.7) That your Applicant submits that he has got reason to believe that 

the Respondents are resorting the colorable exercise of power to 

accommodate their interested persons in their favourable place. 

4.8) That your Applicant submits that the action of the Respondents is 

mala fide, illegal and with a motive behind. 

4.9) That your Applicant submits that the action of the Respondents 

by which the Applicant has been deprived of his legitimate rights is 

arbitrary. It is further sated that the Respondents have acted with a mala 

fide intention only to deprive the Applicant from his legitimate rights. 

4.10) That your Applicant submits that the action of the Respondents is 

highly illegal, improper, whimsical and also against the policy adopted 

by the Government of India. 

4.11) That in view of the facts and circumstances it is a fit case for 

interference by the Hon'ble Tribunal to protect the interest of the 

Applicant and his family members. 
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4.12) That your application is filed bona flde and for the interest of 

justice. 

The applicant craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 

GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons narrated in detail the action of 

the Respondents is in prima facie illegal, malafide, arbitrary and without 

jurisdiction. 

5.2) For that, the Respondents have not considered their own guidance 

regarding release of person when he is transferred. As such there is no 

jurisdiction in denying the said benefit to the Applicant. 

5.3) For that, the action of the Respondents have violated the Article 

14, 16 and 21 of the Constitution of India. 

5.4) For that, the action of the Respondents is arbitrary, mala fide and 

discriminatory with an ill motive. 

5.5) For that, in any view of the matter the action of the Respondents 

are not sustainable in the eye of law and as well as fact. 

The applicant, craves leave of this Hon'ble Tribunal advance 

further grounds the time of hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of this 

Hon'ble Tribunal under Section 19 of the Administrative Tribunal Act, 

1985. 



MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

That the applicant further declares that he has not flied any 

application, writ petition or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application. Writ Petition of suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above the Applicant most respectfiully prayed that 

Your Lordships may be pleased to admit this 

application, call for the records of the case, issue 

notices to the Respondents as to why the relief and 

relieves sought for the Applicant may not be 

granted and after hearing the parties may be 
pleased to direct the Respondents to give the 

following relieves. 

8.1) That the Respondents, particularly the Respondent N6.3 

& 5 may be directed by the Hon'ble Tribunal to release the 

Applicant from the present place of posting at Tura to Hyderabad 

asëi office order No.48/2004 dated 15th  March 2004 & office 

order No.7(2)(4)2004(Coord)/SRJ45 1 Dated 14.5.2004. 

II 	 8.2) To Pass any other relief or relieves to which the Applicant 

may be entitled and as may be deem fit and proper by the 

Hon'ble Tribunal. 

8.1) To pay the cost of the application. 

INTERIM ORDER PRAYED FOR: 

The Applicant prays before this Hon'ble Tribunal seeking an 

interim order by this Hon'ble Tribunal by giving a direction to the 

Respondents particularly the Respondent No.3 & 5 to release the 

Applicant from his present place of posting as per office order 



No.48/2004 dated 1 5th  March 2004 & office order 

No,7(2)(4)2004(Coord)/SR/45 1 Dated 14.5.2004. 

Application 1 s filed through Advocate. 

Particulars of I.P.O.: 

I.P.O. No. 	: 	I I 'f 

Date of Issue : 	o 9 r C4 

Issued from : 0 	1 

Payable at 

LIST OF ENCLOSURES: 

As stated above 

Verification. .. 



I, Shri K.Vasudevan, Assistant Engineer (E), Tura Central Electrical Sub 

Division, Central Public Works Department, P.O.- Tura, Meghalaya, Assam do 

hereby solemnly verify that the statements made in paragraph nos.4' 

are true to my knowledge, those made in paragraph 

nos.4 çL11,4S are being matters of records are true to my 

information derived there from which I believe to be true and those made in 

paragraph 5 are true to my legal advice and rests are my humble submissions 

before this Hon'ble Tribunal. I have not suppressed any material facts. 

And I sign this verification on this the ( day of !atin 	2004 at 

Guwahati. 

C K, VAS v D E VAN) 
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Dl1;CT0A1'E GENERAL OF WORK 	 . 	. 

cENTIAt. ft JULIC WORKS DEPARTMEtT, 
..'.. 	't 	S... 	 •. 

I 	i,rI fJ 	, 	1D 

lThted 

	

0 : FI C r 	0 ft 0 ER . No, .18 I 2004 

	

)iiector (&31101a1 of 	'Yor};s, 	( Juv 	l.)ellH is 1jleu:icj to dcidu 	It; 

nn liIr r fc.qiond 

 

Pansfurs in UR. qr 3d0 or Assistant Lnqinrs ([led ) with immedhite 

S. 	Name(SIShri) 	 From 	 To 

No. 
1. 	Avlok Kun iar 	..(E), Cl D,Sh;iIorg 	 N . 	.iii lhi 

posting order wilt be issued by 

— 	 -- 	 - 

5hiv CIwian 	AE (E), Mumbai CED•3 	Transferred to NR, 	Further 

p'tiriU oirkr will 1)0 i!I J!'d by 

en Gupta 	AE (E),O/o CE (WZ).l, 	1 rnnrfw red tc 	El . 	I tis II rer 

Mumbai, 	. 	 posting order will be sstiwi I 

.-_...-- ........... 
Padrnanabhan 	AE (E), TrainingIristitute. 	.1 ransterred to SR. 	Further 

....................... 	 ...... 

Ghaziahad, 	 posting order will be issued by 

K. Vasudevan 	AE (E), Tura CESD, 	Transferred to SR. 	Further 

Meghalaya. 	 posting order will be issued by 

.. 	. 

The Assistant Engineers who have not cornptetcd 1 4 years at a station 

in Hard Area and 3 years in a normal area shall not be eligible for TTAJDA etc. 

The'Assistant Engineers who are in any way connected with,the conduct 

of the forthcoming Gcnral Elections to the Lok Sablia and State Legislative 
Assemblies, may be relieved only after the Election process is over. 

The 0fIiors under oidcrs of posting and transfer should proceed to their 
rc;peclive pinc:es of posting and two COiO5 of Tk-1 Furin with ririrrie III cripitill lutterr lie 

lie l)' 	l)iru:C10r, FCllI 	o;lion givinçj refcrence to this O;der, 	They should send 

i.s ii 	nl 	itt liirvlrtt wellen 	'tII.ApprIiitl ítnd tho CR iii r1mluI ni (tIficon 	ridel lInen In thi 

..(:rId lorrnzit. 

' St ....  

(OIWAN CHAND) 

Deputy Secretary (Adrnn.) 

All the Pay & Accounts Officers, CPWD/PWD. 

contd ... 2 

•1 	.:• 

'7 	
(T' 
	

11 

\\ 
I.. 

vv 
S 	 . 	

. 	

: 	

' 	 ............ 

11 

N:. 1 



fle AddIDirector General (NR) CPWD Sewa Bhavan New Delhi 110066 
Tle Addl Director General (WR), CPWD. Old CGO Bldg. Annexe, 15 	F:loOr., 101. 

M.K. Road, Mumbai-400020,  

Ttie Addi 	Director General (SR) 	CPWD /1 	Floor, 	G 	Wing, 3" Avenue 	Rajaji 

EThavan'Besant Nagar.Chennai600 090, 
Tie AddI. Director General (ER), CPWD, 234/4, A.J.C. Bose Road, Nizam Palace, 

T4 Superinte.nding Engineer, (Coord.) (Elect.), CPWD, East Block-L Level-6, R.K. 
P 1urdm New Delhi 
Iho Superintencing Lriginuer i.CuuiJ) (W1) 	CPWD 	Old "Ge) ri IrIg 	Annr'xr 	15 
For, 101, M.K. Road, Mumbai-400020. 	' •, 	 , 

Tlie Superintending Engineer (Coord,) (SR), CPWD, P' FlOor, 'C' Wing; 	Avenue, 
Rajaji 13havan, Besant Nagar, Chennai-600 090. 	. .. . , . 

1he Superintending Engineer (Coord) 	(ER) 	CPWD 234/4 	A J C ,Bose foad 
Nizarn Palace, Kolkata-70020. '.' 	 .. 

1111 Chief Engineers (Elect.),CPWD.  
All the Officials concerned - 

1he General Secretary / CPWD Engineers Association Ground Floor, 	B \Ning 	I P 
Bhavan New Delhi-2 
]Lhe General Secretary, All India CPWD Engineers Association B 033 	I P Bhavan 

F.lev'Delhi2.  

PPS/PS/PA to.DG(W)/ADG(S&P)/DAIDS (A).lI. ' 

)indi Shakha for Hindi Version 	
I 

/ 
SO 	CR CilI I F'C IV / Stock File / Notice Board 

I 
? ( himi=qw SP'JGH ) 

2. 

3, 

 

 

 

 

0. 

9. 
10, 
11. 
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13.. 
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 26)20() I/I ESD/ 1t DA'I Ii) 
TO 

The Chief Eugiueer(E), 
EZ & NEZ, Central PWD; 

Floor, Ni7am Palacc 
I ATC. 130s Rod lolkat - 70002() 

LI1LcLIL11QrIE cJANNJ 

Re(Iuest Ir reliel' of ulidersigtied ham duties at Tura ( Meghalaya) Under Guwaliati Electrical Division ii, 	Cu 	hati- rcgai'ding /? 	
Office Order No. 4/2Uc of DC (W), CPWO, New Delhi, circulated 'ide F. No. 2/2/2004- EC 111 dated 15/03/2004 	 . 

Sir, 

i ins is to hi ink' to yaw kind 
lIoiçç  lI it I sLmd tiansfu nd Ibm 1 w ( Mcgli 

1lt a) to Soutliiii Region 'ide offlcc order cited above. Jlwevcr, no subtjtut has bccii Posted to relieve. mc 
of my duic atFura. The Exectitive Engineer (E). GED II, CPWD, Guwahatj has rcitcra(cd that he 
has no objection in relieving mc of my duties at Tura provided that a Substit0t is posted 

Ii my p1 ace. I would, at this stage, like to brii the following w lines for your kind conidcratjoji - 

Mv father, who is ripe old, has recently dCVC]OpCd Ceain health problems which restrict his 
phsical movements to the hare minhin and prevent him from straining himseli phvsknit' in any maililer. My PILS 

ice in my 110111eto11, i.e. 1 lyderabad is therefore all the more essential than ever bcfot'e, 
I, I 

lieieft '. 'euest you to kindly arlange a suitable reliever at the earliest so that, I cn'i I 
e the side of mv, nil ng Ihilmer during his old age, especially when his health has d1ci lorated COflSidi'hly 

't'liankiiig you. 

Ejiel: Copy oh aboVe cited ollice order - I No. 

y 	is I ith flit l. 

(Er. K. \'asudca) 
AssistantEigiicer (N) 

Turá Central EIcct.S'uh.. Division. 
CPW Turn, Mchaia•i 

	

(Jopj' to: - 	 D  

I. Advance  Copy to the liicf 
I gmee!' (E) (EZ & NEZ), CPWJ) Kolk The 

SupcIintcjdjiip Engineer (E), Guwahati Central Electr1i Circle, CPWD Guwaliati 
3.  

The I-l"xWitive Eii 
Guwahati. 	ncer (E), Guwahati Central Electrical Divjsjo 	11. CPWi) 
I 'i Ic I 0(2o)(j i:s I) 

H 



C-*-  r 
I ~ le- 

( 4 vrftrni or Iidi, 
.'etitjl 

()tiic'e of ,  the AddtjoRMJ 1, tpr Cefter4cj(S 4(; 
l%'f&'IL f F1rr, JajJ flwn; 	91t 	(Penf it) 

I J-niII; 
O)4 '( 	 45 

H 

Dwd: 14.5.2904 

-C" 

4 
Tn pariaj m'fm of' 

1 
No, 	 tfj 	.u1fl 	cirçJ;' N(6/4 iticcj "ide 

2)4004 øry'SP/3r3 t 	6.4.04. the .AdditjqfflJ. Dirtcr Gnr (SR), CPWD 

	

pce t 	ireç tJi 	
Ait I fl  efft 

1hi To 
E 1 7A 

- 	•.44r, I 	u'.ii J'! ' 

<JrtJjnIj_9O 

of ijtjii 
1i Dit 	or . 	 f (\ o:h 

, ( 4i'W, Nov  I)L ilii ith iJ 	0 0 n 4R/Qo4 tud 
N ~8.' 2i.('4-j 

 lb AdLtjtj> 	f.)irtor (nerd NR'Eg, CFWD 	DhI1 iF), ER., Uitu]aj Th c ieflj,  

Stpfljj En inr j, HCEC;ICPWD 	Ih H; 'JrJ fli hXeC)Jtjc Ffl fl 	(F) ii('i.' jj, CPWD Hjj1 Ui Strt-' .PW!) Ejr 	 S. ft 	 e Vii on 1 p are. 

Ac in c 

.,.,, 	 . 

(Coord) 

Ctpy to: 

I 
4. 
5, 
6. 
7, 

9, 
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-Type Copy- ANNEXURE-CI 

Government of India 
Central Public Works Department 

Office of the Additional Director General (SR) 
"G" Wing 1 Floor, Rajaji Bhawan, Besant Nagar, Cheimai-90 

Telefax 2491 0531 E-mail:cpwdcorsrvsnLnet 

I4o.7(2)(4)2004/CoordISR/ 451 	 Dated:14.5.2004 
Office Order No.47/2004 

In partial modification of this Office Order No.36/2004 issued vide 

To.7(2)(4)2004/Coord/SRI353 Dated 6.4.04 the Additional Director General (SR), 

CPWD, Chennai is pleased to order the posting of the following Assistant Engineer 

(Elect) with immediate effect. 

S.No. Name of AE Inteffegional transfer To Remarks 
(Elec) from HGED-lI 

1. K. Vasudevan AE (E)Tura CESD, HC b't In the existing Planning 
Meghalaya Hyderabad Vacancy 

All other conditions remain unchanged. 

Sd/- 

Illegible 

Superintending Engineer (Coord) 

SR/CPWD/Besant Nagar, Cbennai-90. 

Copy to: 

Official 

The Director General (Works), CPWD, New Delhi with ref to 

O.O.No.48/2004 issued videNo.28/2/2004-EC ifi Dated 15.3.2004. 

The Additional Director General, NRIER, CPWD, New 

Deihi/Kolkata. 

The Chief Engineer (E), SR, Chennai. 

The Chief Engineer (B), 

The Supermtending Engineer (B), HCEC, CPWD, Hyderabad 

The  Executive Engineer (B) HCED II, CPWD, Hyderabad 

The Secretary, CPWD Engineers Association, SZ, Cbennai 

Stock file/EAJSupdt/Section/Spare. 

Sd!- 

Illegible 
ILIA 	

Supenntending Engineer (Coord) 
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GOVERNMENT OF INDIA 
CENTRAL PUBLICWORJs DEPARTMENT 

No. lO(26)ISD/2004/ 

A 

Dated: o T/07/2004 
To 
ThcCJilef Engineer (E) EZ) 	 •. 
C.P.SV.D., Nizam Palace 	 . 
234/ A. J. C. Bose Road, 
Kollata - 700020 

(Through proper channel) 

Subject: Request for relief of undersied from duties at Tura (Meghalaya) under 
Guwahati Electrical Division No II, C P W D, Guwahati - regarding 

Reference: (1) Office Order N.48/2004 of DG(W), C.P.W.D., New Delhi, 
Circulated vide F.Nó , 28/2/2O04ECffl dt, 15.0,2004. 

(2) My representation No.lO(6y2OO4/-fE/4 dt.18.03.204 addressed to 
CE(E) EZ, C.P.W.D., Kolkata through proper .channl. 

Kind reference is invited to the letter at (1) aboe, vide which I stand transfelTed 
horn my peent place of Po1mg, 1 c tua (Mc8ha1ya) undei Guwaiiati thectriLal Divisioil  No.11, C.P,W,D,, Guwaliatj - IS to Southem;Regjo Ihad already reptèsentedv 

	reference at H (2) aiove, to kindly arrange a substite in my place. 

Consequent upon the rclinquishjnc of charge by Shri Aviok Kurnar, Assistant 
Engineer (E), Central Electreical Sub-Division 

C.P.W,D., Shillong in May 2004, 1 have been askedto take temporary charge of the Central Electrical Sub-diyjj0 at Shullong' till a penanent substitute is posted in addition to my responsjbjjjj5 at Tura, Since th tWD 1 àCCS are separated by 350Km (approx), it is 	increain ly diifluIt to handle both th Cb-divijo11 where works are scattered over a large geographical area.. 

As explained in my earlier representation.. my fthir i4"-' 	 ' i __i_t 	. . 	- iieann prowems, since he is a.:hèart Datent 	 -- ..- 	

Is lacing 
is 4ISO very Old. My presence in iiiy nome town, i.e Hyderabad is therefore essential at this stage. 

I 1hcrcft 	Oncc again request you to kindjy arrange 
a suitable substitute in my place at the earliest so that I can be by the side of niv ,  nrnt 	 .1. -, - . 	 weir ripe old age. 

Thanking you Sir, 

Cont. 

CrFrce 

Yours faithfully, 

(K. VASUD VAN) 
Assistant Engineer, (E) 
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Cnpy to: 
1, The Chief Engineer (E) (EZ), C,P.W.D., Kolkata— 20, (Advance Copy) 

2 1 h Siiperintending Engincer (El) 	Guwahati Central Electrical Circle, C P W D 

Guwahati - 21 	 ; 

3 The Executive Engineer (El,), Guwaflati Electrical Division No.11, C.P.W.D., Guwaimli - 

15 

XFile No.1 0(26)SD. 

(K. VASU1) VAN) 
Acsiiant Engineer (E) 
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10 (26)2004/ TEST) / 144 	 dt. 25.08.2004 

The Chief Engineer ( E  ) (EZ ), 
Central P.W.D., 234 /4, Nizam Palace, 
AJ.C13ose Road, Kolk a 700 020 

TrIROUGUPROPERCHANNEL// 

Sul: Request for arranging of substit'ute for relief of self froiri .Tura Electrical Su(-
Division, CPWD, Tura and Central Electrical Sub * DiviSion, CPWD, 
Shillong regarding 

1ef: (1) Director General (Works ), CPWD, Nc' Delhi Office Order No. 48 1 
2004 dt, 1.03.2004 

My cadir rcprescntation no.10 ( 26 ) 2004 / TESD / 48 dr. 18.03.2004 
My earlier represeiflatioi no.10 (26 ) 2004 / TESD / 114 dt. 07,07.2004 

Kind at tnic)n j drawn in the c)fflcc O:dc at (1) above, vide which 1. stand 
In":1 0, ir d irom my present phce of posting i.e. Tura ( Meghalaya  ), to Southern Region. 
1301 aty parents axe in their 70s.and ate of late keeping poor health. I had represented vide 

	

(2) inji 1) ab' 	to kmdl aranse a cuLtjtute my place and reliec me at the 
so a; to enable inc lo be by the .ide of my tilling pat'ents during theirripe old age. I 

ri.wllcsi c. rct. L agaill to kindly rChLvL me of my dutics at I LSD, 1 ura and CLSD, Shillong at 
the earliest 

Yours faithfully, 

( K: VA S'LIDE VAN) 
Assistant Engineer ( E), 

Tura Electrical SUb - Division, 
CPWD, Tura 794 101 

L lli 	
I 

1) Ijirecror General ( \Vurks  ), (.1 1 \V1), New Delhi for I1IVOUI of kind information and 
Iiirher necessamy action please (through proper channel) 
Dirctor General (Works), CPWD, New Delhi (Advance copy) 
Chief Engineer ( E ) ( El), CPWI), Koikta 700 020 ( Advance copy) 
Superintending Engineer ( E ), (3CEC, CPWD, (3uwahali 781 021 for kind information 
please 

() Executive Engineer ( E  ), GEl) II, CTWD, Borjbar, Guwahati 781 015 for'kind 
flitifltjOji please 

() General Se.;rcar. C1'WD Engineers' Association, New Delhi 
(7) Rcioiial Sccretar, CPWD Engineers' Association, Kolkala 700 020 
(l) ,Ba,ieli Scinarv: CPWD i!iigiiicers Association, Guwahati 781 021 
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C) 	(KJ'Aswnl/41rv) 
Assistant Engineer ( E), 

Tura Electrical Sub - Division, 
( 	. 	 CPWD, Tura 794 101 V 
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